FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S UNIQUE KITCHEN-AIDS PRIVATE LIMITED|

RELEVANT PARTICULARS
1. | Name of corporate debtor M/S UNIQUE KITCHEN-AIDS PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 27" June, 1983
3. | Authority under which corporate debtor is | Ministry of Corporate Affairs, ROC — Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | CIN:- U29302DL1983PTC016008
Identification No. of Corporate Debtor
5. | Address of the registered office and principal office Regd. Off. Address :- H-32 KALKAJI NEAR DESHBANDHU
(if any) of corporate debtor APARTMENTS GATE NO.1 NEW DELHI South Delhi - 110019
INDIA
6. | Insolvency commencement date in respect of | 21% December, 2021.(NCLT, New Delhi Bench-V passed original
corporate debtor Order dated 21% December, 2021, C.P No (IB)-2826/ND/2019) for
intimation of CIRP in case of Corporate Debtor( Copy of Order
received by Interim Resolution Professional on 24" December,
2021..
7. | Estimated date of closure of insolvency resolution | 18" June, 2022 (180" Days From the date of commencement of
process Insolvency)
8. | Name and registration number of the insolvency | MUKESH KUMAR GROVER
professional acting as interim resolution professional | REG. NO:-IBBI/IPA-001/IP-P00383/2017-18/10640
9. | Address and e-mail of the interim resolution | 102, B-3 PRERNA COMPLEX SHUBHASH CHOWK LAXMI
professional, as registered with the Board NAGAR, DELHI-110092.
mukesh@mjra.co.in
10. | Address and e-mail to be used for correspondence | 102, B-3 PRERNA COMPLEX SHUBHASH CHOWK LAXMI
with the interim resolution professional NAGAR, DELHI-110092.
cirp.unigue@gmail.com
11. | Last date for submission of claims 3 day of January, 2022,(i.e 14 days from the date of CIRP)
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable.
section (6a) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable.
Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (i) Are Available at :-_https://ibbi.gov.in/home/downloads

(b) Details of authorized representative are
available

(i1) Physical Address : Same as mentioned in point 10, and
(iii) Email IRP at : cirp.unique@gmail.com

Not Applicable




FOR THE ATTENTION OF THE CREDITOR OF
M/S UNIQUE KITCHEN-AIDS PRIVATE LIMITED

Notice is hereby given that the National Company Law Tribunal,(New Delhi Bench-V) has ordered the commencement of Corporate
insolvency resolution process of Corporate Debtor namely M/s UNIQUE KITCHEN-AIDS PRIVATE LIMITED vide Order
No. CP. No. (IB)- 2826(ND)/2019 dated 21 December, 2021)( Copy of Order received by Interim Resolution Professional on 24
December, 2021)

The creditors of M/s UNIQUE KITCHEN-AIDS PRIVATE LIMITED are hereby called upon to submit their claims with proof
on or before 3" January, 2022 to the Interim Resolution Professional at the address mentioned against entry No. 10 above.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with
proof in person by post or by electronic means

A Financial Creditors belonging to a class, listed against the entry No.12 shall indicate its choice of authorized representative from
among the three insolvency professional listed against entry No.13 to act as authorized representative of class [None at present] in
Form CA

The claims denominated in foreign currency shall be valued in Indian Currency at the official exchange rate as on the insolvency
commencement date

Submission of false or misleading proofs of claim shall attract penalties.

Mukesh Kumar Grover
(Interim Resolution Professional
In the matter of M/s UNIQUE KITCHEN-AIDS PRIVATE LIMITED
REG. NO:- IBBI/TPA-001/1P-P00383/2017-18/10640
Date :December 25, 2021
Place:- New Delhi
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£ 1POSSESSION NOTICE (For immovabe Property) Section-13(4

Whereas, the underssgnad balng the Authonsed Officer of the Canara Bank, under the Sacuriization and Reconstruction of Financial Azsels
and Enforcement of Security Intarest Act, 2002 and n exercise of powers conferred under Section 13 {12) read with rula 3 of the Sacurity
Interast (Enforcement) Rules, 2002 issuad a demand nodica Calling upon the Bormower/Guarantors and owner of the propertyizuraty bo rapay
the armount mentioned in the nofice within 60 days from the date of the sakd notice.

The Bomower'Guarantors having failed o repay the amount notice & haraby given to the Bomower and the public in general that the
undersigned has taken possession of the property described harein below In exarcise of powers confarmad on him'her under sub-saction {4) of
Section 13 of the Act read with nule B of the Security (Enforcement) Rubes, 2002 on thés menfioned the date. The borrower's attention is invited to

Nagar, Bareilly (U.P.) - 243001

l'i_': Carparaticn

b
(Area of Jurisdiction-Part of Uttar Pradesh)
Summons for filing Reply & Appearance by Publication
(Summons to Defendant Under Section 19(3), of the Recovery of Debts due to Banks
and Financial Institutions Act, 1993 read with Rules 12 and 13 of the Debts Recovery
Tribunal (Procedure Rules, 1993)
Original Application No. 727 of 2021

Possession Notice [For Immovable Property Rule-8(1)]

Motice is hereby given under the Securiteation and Reconstructons of Financial Assels & Enforcement of Security Interest Act, 2020
and In exercise of powers conferred under section 13(12) read with Rule-3 of the Secunty Interest (Enforcement) Rules, 2002, The
Bank Issued demand notices on the date mentioned against account and stated hereinafier cafling upon them fo repay the amount
within sixty day from the date of receipt of said notice. The Borrower having failed to repay the Amount. notice is hereby given fo

IN THE MATTER OF: Borrowers and the Public in general the uncersigned has taken the Possession of properly described herein below i exercise of ,"..'E’ prn'-*sinnm‘sm:sa:-:ﬂ] of Eemi':'"ﬂ":'m!ﬂ ﬁ.ctinresmcl-:.ﬁime availabie o redeam ”"'3.3&:”"35355&15' .
UNION BANK OF INDIA........ccoeiririrnssssssss s sssssssssssssssssnns APPLICANT r ponfierred on himvher under section 13{4) of the said Act read with Rule 8 of the said Ruse on dated. The borrower in particular The borrowerisuretylowner of property in particular and the public in general are hereby cautioned notto deal with the property and any dealings
VERSUS s S 3 i B ke : B i o, ; ) with the property will be subject o the charge of the Canara Bank, Respective Branch for Molice amounts and intera st ihenaon

and the public in genaral are hereby cautioned not to deal with the property, and dealing with the property will ba subject to the charge .

-||-IARI SINGH & ORS........cc i sns s ssnsans RESPONDENTS of Unian Bank of India, Main Branch, Bareilly for the amounts and interest theraon. :r. E.aanch & ?:ame of The D.Esﬂrlptlg:"uf |r1:fn;nvahle Property/ Date D:::tandmg
0. : - o orrower/Guarantor ner roperty mount

1. HARI SINGH (BORROWER) S/O SH. NATHU SINGH R/O VILLAGE BAHRANPUR| | S1:| Name & Addresses of the Borrowen Outstanding Amount of Description of the Immovable Properties Mortgaged 1 _ TR "
ALIAS BADHALI TEHSIL AND DISTRICT HAPUR UTTAR PARDESH-245205. No.|Guarartors Account and Branch Name | SARAFESIACT 2002/ Notice Date - e RN R M | A Residential Plot, having area 171 Sq Yds (143,02 | [FRPRRTTTTE | Rs. 19.57,101.95
2. KUNVARPAL (GUARANTOR) S/0 SH. NATHU SINGH RO VILLAGE BAHRANPUR| | 1+ [Mr. Amjad Sio Mr. Amjubi, Address |Rs. 27,00,348.98 (Rupaes | Details Ofthe Secured Assets: Residential Land and Borrower: Satender Singh Sio Mool Sq Mis), Par of Khasra No 830 siuated at\ DETEIRFRT]| | Ferthes it
ALIAS BADHALI TEHSIL AND DISTRICT HAPUR UTTAR PARDESH-245205. Ward No. 36, Sanaiya Rani Meva, [ Twenty Seven Lakh Three Chand Som, 136 Mohalla Rampura, [Mohalla Rampura Pilkhuwa, Tehsil Dhaulana y| 5 other Lharge.

Building at Sanyiya Kani Mewa Kunwar, Parghana
Tehsil District Baredlly at Gata Mo. 547, 548
admeasuring area 167.96 sgmt. in the name of Mr
Amjad Sio Shn Amjubi, Bounded As: East: House
of Naasir, West: Khet Vay, North: Plot of Anni,
South: Rasta 18 Feetwide.

District Hapur, Owned By Satender Singh Sfo Mool
Chand Som Bounded By: East: Road of 20" wide,
Bhuja 32', West: Plot of Others, Bhuga 32°, North:
Land of Shr Jai Prakash, Bhuja 48.09', South:
Road 107 wide, Bhuja 4B.09".

Hundred Forty Eight & Ninaty
Eight Paise Only) + Inferest &
Other Charges theraon.

Demand Notice Dale: 08/10/2021
Possession Date: 231272021

Kunvwar CB Ganj, Bareilly . Hapur, Litar Pradesh,

243001.

Main Branch, Bareilly
(Sitapur Eye Hospital Compound)

3. MOOLCHAND (GUARANTOR)S/O SH. GANGASHARAN R/O VILLAGE BAHRANPUR
ALIAS BADHALI TEHSIL AND DISTRICT HAPUR UTTAR PARDESH-245205

In the above noted Application, you are required to file reply in Paper Book form in Two
sets along with documents and affidavits (if any), personally or through your duly
authorized agent or legal practitioner in this Tribunal, after serving copy of the same on
the Applicant or his counsel/duly authorized agent after publication of the summons, and

Chand, 436, Mohalls Rampura, PRukhwa
Dehat Hapur, Uttar Pradash, 245204,

Branch: HPDA (18628) A Plof of land bearing Plot no 9 part of Khasra No Rs. 460,306 47

i

Pl

there after to appear before the Tribunal on 25-03-22 at 10.30 A.M. failing which the| LSRN FMIFY Place: Bareilly. Authorised Officer, Union Bank Borrowar: Jaibun Nisha Wio Sri Masroor |1285M area 124.51Sq Yards (104.14 Sq Mirs)| (AR e R ]| + Further Intrest
application shall he heard and decided in your absence. Khan, Karimpura Bulandshahs Road, |situated at Mohalla Majeed Pura Tehsil & District " ron Nl & other Charge.
Registrar, Debts Recovery Tribunal, Lucknow negd. Utfice : Sth Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-1100C Hapur. (UP) 245101, Mob- 9359346499, |Hapur, Owned By Smi. Jabun Nisha Wio St Sbipmpiyses
ﬁb Hﬂl..lﬁil'l Phones : 011-23357171, 23357172, 23705414, Website : www.pnbhousing.com Co-Borrower: Masror Khan Sio Sri|Masroor Ahmad Bounded By: East: Property of | SsSsS=iEs
g TR it St S Ahmed Saeed Khan, Hn 95 Kotla|Babu, West: Property of Shabbir, Nerth: Flot of
- ' Py Dbt g ' ) % . Mevatiyan Hapur (UF) 243101, Mob-|Akhtar Hussain, South: Road 25 Feetwide.
PUBLIC ANNOUNCEMENT Finance Limited Dehradun - 24801 Ph.: - 0135-274997, Email: dehradun@pnbhousing.com 9359345450
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India . TR . TR Y . ‘1s o1 =d s Guarantor: Alisher Khan Sio S Gulsher
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 0 0 0 0 0 1Y » 0 Ali, HN11T, Kota Mevatiyan Hapur (UP)
FORTHEATTENTION OFTHECREDITORSOF vwnered 2 UNnde aned peing the Al 0 ed U er Of the PNB Aol Q d. uhder e veCl ation and Reco [ ONno a a 2"'5101.Mﬂ:b'931g'?2§"152
M/S UNIQUE KITCHEN-AIDS PRIVATE LIMITED Assets & in compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under section 13(12) read
RELEVANT PARTICULAR with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued demand notice/s on the date mentioned against each account calling upon the 3, Branch: SIYANA (18952) One Resident Plot Meausring 102.79 Sq Yrds Le |l el | Rs B.02.210.61
1. | Name of Corporate Debtor M/S UNIQUE KITCHEN-AIDS PRIVATE LIMITED respective borrower/s to repay the amount as mentioned against each account within 60 days from the date gf notice(s)/ date of receipt of the said notice/s. Borrower: Pankaj Kumar Sharma Sio B6.34 Sg Mirs Situated At Moh Hﬂvliwala (Pshu | B e Ai g | + Further Intrest
The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in general that the undersigned has taken p Chiklehiva Wall Gali Ke Andart Palli Hidasara & other Charge
- i i : i i i i i i - Maresh Kumar Sharma, 145 (5, Radha [“WTHRSTEY | Lo / i Tk ' : rge.
2. | Date of Incorporation Of Corporate Debtor | 27th June, 1983 possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the ; ek G P & Tatisd S AT | Possassion Nofice
3. | Authority Under Which Corporate Debtor| Ministry of Corporate Affairs, ROC — Delhi said Rules on the dates meniioned against each account. Magar BulagnEhaliar, Siya e e e = A s ERRERRE R
s Incoryorated / Registered i P ’ The borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be subject Bulandshahr, Uttar Pradesh 245412, BE‘IE“dﬁhahﬂ Owned By Pankaj Kumar Sharma —
P [ Registered to the charge of PNB Housing Finance Ltd., for the amount and interest thereon as per loan agreement. The borrowers’ attention is invited to provisions Guarantor: Raj Kumar Sharma Sto Preem |Sio Naresh Kumar Sharma Bounded By: East:
4. Corp;;ratg Identltnyo./ Limited Liability | CIN:- U29302DL1983PTC016008 of Sub-section (8) of Section13 of the Act, in respect of time available, to redeem the secured assets. Dutt Sharma 655, Barauli Vasadevpur 2 [House of Rajbal Tyagi, West: Rasta 9 Feet 5 Inch,
Identification NO'O, corporate debtor S Loan Name of the Date of Amount Date of Description of the | Butandshahr, Siyana, Uttar Pradesh|Morth: Plot Seller, South: House of Sanjeev
5. |Address of the Registered Office and Regd. Off. Address - H-32 KALKAJI NEAR No. Account Borrower/Co-Borrower Demand Outstanding Possession Property Mortgaged 245413 Chauhan.
Principal Office (if any) of Corporate Debtor| DESHBANDHU, APARTMENTS GATE NO.1 NEW No. /Guarantor Notice Taken
DELHI South Delhi- 110019 INDIA = 0021 | Ravinder éﬁ_aur Juneja (Borrower),| 09-07-2021 Rs. 15,20,848.02 22.12.2021] Unit No.-14 At Khasra No.- d, T R PR R: 1 B I | One Residant Pict No.95 Part OF Khet No. 1150 | rL g | Re. 6,07,784.07
6. | Insolvency commencement date in |21 st December, 2021.(NCLT, New Delhi Bench- 6660000043 | Harinder Singh (Co-Borrower), (Rupees Fifteen Lakhs Twenty | (Symbolic)| 1200/266/3/1, Mauza_Majri Borrower: Dhirender Singh Sfo Rohtash |Measuring 125.00 Sq Yards LE. 105.00 Sq Mirs| GEFSEENTRIGE | + Further Intrest
respect of Corporate Debtor V passed original Order dated 21 st December, Deﬁ.rg(.i.un EZTﬂdmeée?Tfﬁeﬁg?é%?éﬂfﬂer) Thg;gsrﬁn:ngl_gron#;ggeg ;3;ty- g(r)a:)nr:, Dléa;llra'gaur:‘par, Parwa Singh, H No. 183, Giaura Nagal 1 Siana, | Situaled At Moh Ramraj Colony Patti Hazari Singh & other Charge.
2021, C.P No (IB)-2826/ND/2019) for intimation iy ’ Bulandshahr Uttar Dradech 745412 |Kasba Siyana, Distt Bulandshahr, Owned By |kl
of CIRP in case of Corporate Debtor( Copy of as on 09-07-2021 ; TEIEE g Maniu Wio Dhirendra Sinoh Bounded By: East: | oGl aRia -
Order received by Interim Resolution 2| HOU/DER/ | Manish Jakhwal (Borrower) & | 21-06-2021 RS. 9,29,858.65 22.12:2021] Khasra No. 119, V. Co-Borrower: Manju Wio Dhirendra [anju ¥ii'o Linirencra Singh Bounded By: East:
Professional on 24th December. 2021 0616/296790| Poonam Saklani (Co-Borrower) (Rupees Nine Lakhs Twenty Nine| (Physical)| Raheempur, Pargana Singh. 163, Gianuara Magaali, Siyana|Rasta 20 Feel, West: Piot Ram Kumar Tyagi,
: : i ” B.O.: Thousand Eight Hundred Fifty- Bahgwanpur Roorkee, Bulandshahr. Siyana, Uttar Pradesh |Merth: PlotMaster Ji, South: Plotof Mool Chand
7.| Estimated date of closure of insolvency |18 th June, 2022 (180 th Days From the date of Dehradun Eight and Sixty-Five Paise Only) Roorkee, Haridwar, 245417
resolution process commencement of Insolvency) as on 21-06-2021 Uttarakhand, India- 249407 Guarantor: Mukesh Bhardwaj Sio
8.|Name and registration number of the] MUKESH KUMAR GROVER PLACE :- DE ) . 24-12-2021 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD. Vasudev, Ganpati Bhawan Patii
insolvency professional acting as interim| REG. NO:- Butandshahr, Siyana, Uttar Pradesh
resolution professional IBBI/IPA-001/IP-P00383/2017-18/10640 r: . pr L ]
9.[Address and e-mail of the interim|102, B3 PRERNA COMPLEX SHUBHASH| WSS ccs jpe - af=t211 POSSESSION NOTICE :
resolution professional, as registered with| CHOWK LAXMINAGAR, DELHI-110092. - n 5. | RGN R S NI TR B E M | All that part and parcel of the property consisting of : Rs. 10,68,902.20
. See Rule 8(1 p P property S| Demand Notice
the Board mukesh@mjra.co.in Bank of India ' ee Rule 8(1) Immavable Property Khata no. 42, part of Khasra | [SE S Bl || + Further Intrest

Borrowar: 1. Mis Om Medical Store Prop.

Address and e-mail to be used for 102, B-3 PRERNA COMPLEX SHUBHASH ST ¥ T : 3 . nal h. Om Pr no. T5RE 1581, 158, 287 KH & 2222 Village : & other Charge.
101 correspondence with the interm CHOWKLAXMINAGAR, DELHI- 110092, Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement S Chauher, Houee No. 724 Neat B | Dhaulans, Guiaoti Read Dist, Hapur, Owned by sl .
resolution Professional____ cirp.unique@gmail.com _ of Security Interest Act, 2002 under 13[12] read with Rule 3 of the security interest [Enforcement] Rules, Stand Vilage and Post Dhaulana, Hapur [Smt. Vidya Devi Bounded By: East: Property of | EAlEShESIR
11] Last date for submission of claims 6;2@2,%‘,’23;2%%333&& 't'ﬁ:fR%aﬁ’s fromthe | 12002, calling them fo repay the amount within 60 days from the date of receipt of the said notice, The 245301, _ Sh. Mangat Ram Sharma, West: 56" wide Gali
8 lsos of o s cassit| e Popica borrower/guarantor having failed to repay the amount. notice is given to the under noted Bomower/ g-insm-gﬂglﬁgﬁf“ﬂuiﬂﬂi“;gjnﬁ;“gfz gg:l: ﬁ;‘ﬁ é’ﬂla";‘m;’;‘gg‘ Singh Chauhan,
! y ) . P . i § i, [0 | - u E
of sub-section (6A) ofsectign 21,ascertainec Guarﬂﬂltﬂf Eﬂd FHE Flutlll'q In 'QEI"IEII'EH thﬂtlthe Uﬂdﬂmlgﬂﬁ'd has tak-en S}'mhullc Fmsesﬁllﬂ" ﬂf thE Stﬂlg'lad Il.'li"aQE And Posl DI‘IELIIEI'I&. HEF"JF
by the interim resolution professional . properties described herein below in exercise of the power conferred on him/her under Section 13[4] of 245301,
13, Nemesof nsohency Profesinal denifed Not Applicable. the said Act read with rule 8 & 9 on the dates mentioned hereunder. The borrower in particular and the GuaranlnerMr%- ELE'EDEE;'-'-'& Sh. Ani
- class (Theo nemosforcach dass) | public in general is hereby cautioned not to deal with the properties and any dealings with the properties g'l;ﬂ‘i.”i"ag g mma’:“;hf;;
14 (a) Relevant Forms and . (i) Are Available at - hitps:/fbbi gov.in/homeldownloads will be S'Uhje':-:t to the E:hEI‘QE of the Bank of Ilndla, for an amount mcludlng_ Im'?mjﬂ.& other Ghlﬂtgﬂﬁ 245301,
(b)Details of authorized representatives ?!')>PEhyS"|CfF|< pddess Same a@s mentoned i it 10, an thereon mentioned against each account herein below. The borrower's attention is invited to provisions SOD Loan Afc No, 85651250000200
are available: iif) Email IRP at : cirp.unique@gmail.com f A inn f ion 1 in F1i il h ]
Not Appicabe of sub-section (8) of section 13 of Act, in respect of time available, to redeem the secured assets. o | EE IR |4 Residental Plot Bears Piot No 34 & Part Of| e | Rs, 10,80,626.60
FORTHEATTENTION OF THE GREDITOR OF Nams ofth Description of Properties o 05 vl Borower, S s Kumar io . sz No. 2.3, .Gl Nessng 67 o | [SSSERIRIR »orher e
- i ey . Bahadur Singh, Rio 1470, Dastoi Road, | VU5, {30 3q. Mirs.] Along ¥ uper Firuciurne er L-harge.
Notice is hereby given that the National Company Law Tribunal,(New Delhi Bench-V) has ordered Bomawer/Guarantor Mortgaged | Owner of the properties ot DEMJ"E'““ Adarsh Nagar Calony, Hapur 245101, Standing Thereon Situated At \illage Chamri, Pt iy
the commencement of Corporate insolvency resolution process of Corporate Debtor namely M/s Branch : Fatehabad Co- Borrower: Smt. Sushila Devi Wio Sh. |Mohalla Adarsh Magar, Dastoi Road, Gali No. 05. Date: 24.12.2021
UNIQUE KITCHEN-AIDS PRIVATE LIMITED vide Order No. CP. No. (IB)- 2626(ND)/2019 dated _ s , Harish Kumar. Rio 1470, Dastoi Road |Hapur, Owned by SmL Sushila Devi Wio Sh
21st December, 2021)( Copy of Order received by Interim Resolution Professional on 24th| | Berrowers- All that part and parcel of Property situated at, Pipal Mandi Fatehbad, | 5 | ¥ 3,.17.962- Aiiareh Natiar Color. Hanur2d8401. - |Hasish Kumar
December, 2021) Mr. Mukesh | Area. 127.15 Sq. Mir., Property in th f Mukesh Chandraand | & | iea ¥ 5. Vinod Kumar Slo S |
, rea . g. Mir., Property in the name of Mukes andra and | =4 . Guarantor: Sh. Vinod Kumar Slo Sh,
The creditors of M/s UNIQUE KITCHEN-AIDS PRIVATE LIMITED are hereby called upon to Chandra & Mrs. P Devi. B d as E 12" Wi W Pl f =" other charges Y Bio 1282 Arun N I
submit their claims with proof on or before 6th January, 2022 to the Interim Resolution Mrs. Puspa Devi rs. Puspa Devi, Bounded as: Easl- e FES[&I, est- Plot o ) Mangeram, Fio 1252, I]UI'I”IEEIEF. Lelhi
Professional at the address mentioned against entry No. 10 above. Mukesh Chandra, North- Plot of DEEQHF, South- 12" wide Rasta o | 22-04-2021 Road, Gali No. 6, Hapur- 245101.
The financial creditors shall submit their claims with proof by electronic means only. All other T =
creditors may submit the claims with proof in person by post or by electronic means Branch : Firozabad T | S L U LR EALRY] |All that Part And Parcel Of The Property Consisting | [ITERere e | Rs. 10.26,116.90

Of Immovable Property — One Residantial| [ % 31| + Further Intrest

AFinancial Creditors belonging to a class, listed against the entry No.12 shall indicate its choice i iefi i i il e i Borrower: Mr Maohd lliyas (Babu Khan), : _
of authorized representative from among the three insolvency professional listed against entry ﬁ:nrgﬁwg;:nﬂ:: Pf" that part and parcel of Property DD[‘IE]EIIF‘I@I of Residential Building 5] t 1111“?'33 So Mr Abdul Gani, Mohalla Farashan, |Froperty Siuated At House No B34, Mohalla Pos Natios & other Charge.
No.13 to actas authorized representative of class [None at present]in Form CA T situated at Santosh Nagar. HEPUTE Road, Firozabad, Area- 127.12 o4 + it Upper Kot, Bulandshahr, UP. 203131,  |Farashan, Bulandshahr, Pargana Baran, Tehsi m -
Thehclaims denomin?]ted inlforeign currency shall ze valued in Indian Currency at the official Ff{;g Mr ng']?:ﬁ Sq. Mir., Property in the name of Harish Chandra Jain Sfo Gulab| & | ohercharges Smt Syeeda Begum, Wio lliyas (babu [And Distt Bulandshahr, Measuring 100.00sq Mirs., | EEESEERPSRIFY
exchange rate as on the insolvency commencement date bk . i . 4 : X : = Khan), Mohalla Farrashan, Upper Kot |Bounded By: East: House of Rafig and Others,
Submisgsionoffalseormisleadiz roofs of claim shall attract penalties. : Chandra Jain Singh, Bounded as: East- Rasta Sali Ashram Road, West- Plot Urmila| & | 31-07-2021 ) i - W -F : 3 lias
Mukesh Kumar Grover Sfo Gulab Singh | Norin- Rest Froperty seller & Rasla , 20uth- Flol of Rash Mohan Mohd Shahid Sio Mohd liyas (Babu |South: House of Asad and Othars.
. (Interim Resolution Professional E iati i 3 i - Khan) Mohalla Farrashan, Upper, Kot,
Bla;:enmr’ng:{hfs 202 e of Mis UNIQUE KITCHEN.AIDS PRIVATE LI ED ﬂ 0 ”S 0 “I:: E rz’»I1 All that part and parcel of Property consisting of Residential House situated S [T 137,413 560 Bulan]dshahr pp
' REG. NO:- IBBI/IPA-001/IP-P00383/2017-18/10640 ; ubhashyat H, No-40, Ganesh Nagar, Firozabad, Area- 1740.50 Sq. ft, Property in| & |  +iiL& : _
grnaérf;:shJi:-ﬁ the name of Mr. Subhash Chandra Jain Sio Lt. Ghanshyam Das Jain, | & | obercharges House Loan Alc No. 2154619001263
aSah 3119 gﬁﬂ[ Bis - daim YMr Bounded as: East- 7.5 mir wide Road of the Ganesh Sahkari Awas Samiti,| & | 26-07-2021 8 | EEEC N GERVCCRERETT] (UREM Of Residential Plot {Dut Of Khases|[esswymess| R §84104.62
- I . " 1 . i T Mo, 179503 Of Kasha Baran) Area  hMeasuring 600 : + Further Intrest
Shubham Jain| West PJntl Hn. 30 Sunita Gupta, North- Plot No-41 of the Ganesh ISahkan Borrower: Mis Bharat Timbber Store <ast ) _ Date: 23.07.2021
: CE{] tr Ef Bank of India S/o Subhash|awas Samiti, South- Plot No- 39 of the Ganesh Sahkari Awas Samill ?mnq{mgr f_ﬂg"-d Hﬂﬂﬁ Tﬁﬂﬂhz%,ﬂgaﬁh' Eﬂla;{’;‘;ﬁghj"S;ﬁgjm'”ga':;‘;“i','_igifi5{;2;?_.'[ Possession oiee| R
ARSI 0 e M =L G TR AT TSI SEARI | Chandra Jain & Mrs. Renu Jain Wio Shubash Chandra Jain Mord Kaisel Ansan Slo Shyi Habibuy |Bulandshahas. Nama OF Titie Holder- Sh. Shakes | EEUSEPRFRUPY
1298, GROUND FLOOR; CHANDNI CHOWNK BRANGH, DELH-110006 Place : Agra » 26-12-2021 Autho Officer, Bank of India Rehman, 201 Mir:;ﬁ. Teda, Kabari Bazar, |[Ahmed & Akeela Begum, Bounded By: East:
PUBLIC NOTICE FOR BREAK OPEN LOCKERS | DATE: 26.12.2021 Sulandshehr, 203001, Foiburehoan, North: N, Soufhe Land of S
Be it known to the Locker hirers mentioned hereunder and - : Kanchhid.
: ; ; SiStel da Indian Bank Zonal Office, 55 The Mall, Meerut Cantt
public at large that the following locker holders of this Branch ) | I A Al That Part And Parcel Of The Property|E® o | Rs. 15,60,501.30
: : i : . i | Ps. 15.80.501,
have failed to make payment of the respective overdue locker HvomEEns ALLAHABAD POSSESSION NOTICE (For immovable Property) Borrower: M's Seiacton Bath Fiting |Consisting OF Immovable Property - Residential [SAMRPRTEAR | + Further Intrest
r_ent, dESp!lE several reminders given by the bank from time l‘_ﬂ Notice is hereby given under the Securitisation and Reconstruction of Financial Assets and Enforcement{Security) F'ru;:;ﬁrlsl'lr; DEEDI;H ?jg}-m_ Rio l:j.ppg. Building Address H. No. 263, Measuring 125 5q m— 1 TS
time on this account. Under these circumstances the Bank is | linterest Act, 2002 and in exercise of powers conferred under Saction 13(2) and 13(12) read with Rules 8 & 9 of Security Nagar Palika, Bulandshahr, Mts. Mear Bulandshahr Diagnostic Center, |[lt it
constrained to break open such lockers and hence it is hereby Interest (Enforcement) Rules, 2002, the Authorised Officer issued a Demand Notice on the dates noted against each Giiatardor: S Gt Goyal Sio Shri[Mehalla Kothivat Bulandshahr In The Name Of Date: 22.12.2021
informed that after 15 days from the publication of this public Account as n'lncntic:.nm huminafmr. n:.allrng upon them to repay the amount will*'!in 60 days from the date of receipt of the Shiv ﬁ‘-jrﬂa.r Goyal Rio House No. 268 Shri Deepak Goel And Shn'_Gaggn Goel Bounded
i the b Kk F di il be initiated by th said Matice. The borrowers having failled o repay the amount, notice is hereby givan lo the under noted borrawers and the Mahal ot B hrlP By: East: House of Shri Babu Mohan, West:
notice, the Lrea D]J_E.‘ﬂll'lg proceading wi ; @ IHI_IE y ne public in genaral that the undersigned has taken possassion of the properyfies described herein below in exercise of ohalla Koy Ht' ulandshahr U, Rasta North: House of Shiv Kumar South:
Bank as per Banking rules and regulations in case the | |powers conferred on himiher under Sec 13(4) of the said Act read with Rules & & 9 of the said Rules on the dates Mortgage Loan Alc No. Houta st &bk Komar !
respective locker holder(s) fails to make the payment of| |mentionedagainsteachAccount B6491400000312 & B64999102000080
overdue rent of lockers plus applicable penalty by latest by the The borrower in particular and the public in general is hereby cautioned not to deal with the propertylies and any dealing
=t i L P ot o with the propertyfies will be subject to the charge of Indian Bank (erstwhile Allahabad Bank) for the amounts and 10. | Bl W R RN EGERI (Al That Part And Parcel Of Tha Property (ISRl L ]| Rs. 8,80.834.57
ﬁﬁkd'ﬁ‘:’ ;" I;h'?hpum'ﬂat“:’” of th'?j notice. The details of the |  |inuasts thersan mentioned against each account herein below: Borrower: Smi. Rekha Singh Wio Sn, |Consisting Of Immovable Property - Residential| FETEPIFH| + Further Intrest
K0 15 8 BB Gl BP0 82 UNCHI Borrower | Guarantor e Date of | nytstandin Ompal Singh, Rio House No, 155, Ward |Plot Measuring 83,66 Sq Mir {100 Yards) A Part Of Possession Notice et
Sl. No. LOCKER NO. S|. No. LOCKER NO. N & Add Description of the Property Demand e 4 No 5, Dhrma Enclave Chandpur Road, Khatoni Khata Mo, 283 SHuated At Mohalla Bhoos,
ame ress Notice Bulandshahe 2030074 Bulandshahr In Tha Name Of Smt. Rakha Singh | RELCRRFIFY
1. 2095A 33. 1951A BRAMCH : SHAMLI 1B A Commercial shop admeasuring total arsa 25.65] 27 pe.2021| Rs. 20,76,887.00 Co-Borrower: Shri Ompal Singh, Rlo Wio Ompal Singh, Bounded By: East: House of
2. 2007D 34. 78 1. Wis Bansal Electric Store through its|5d. mir. E:ItIJEtIEd at Bazar VM. Inter College Road + interast and Hoss | Mo: 188 Waid. Mo 'S, Dhnng Mahipal, West: Road Kaccha 12 Fest l.l.'.rﬂe, Morth:
S = s i B G Eneci hpEL B ¥ R ovarearses | || Exae ran R, Bundaae P15 Ree, S Pty S
4. S0A 36. 2330A Uttar Pradesh (Borower) ' [Muzaffamagar, Measurement & Boundries are as el + charges U.P.-203001 s
5, 74 37. 82 2. Shri Ramesh Chand Bansal Slo Shrijunder: East : Shop of Ramesh Chand Sio Shri F“ﬁﬁfﬁﬁ'“" Guarantor: 3n Nepal Singh Sio Dimman
6 41 38 250A Sen Magal R/ 995, Aryapuri, Near HDFC|Puranchand, West : Shop of Salekchand Sip Shri S Singh. Rio D - 415, 4th Floor, DLF Center,
. - Bank. Budhana Road, Shamli. (Borrower), [Puranchand, North: V. Inter GRIEE!]E:‘ Road, South; [24.12.2021 sector = 11, Fariadabad. Haryana -
T 635A 39. 2556D 3. Smt. Veena Bansal Wio Shri Ramesh|House of Shri Ramesh Chand S/o SheiPuranchand 1210086.
B. 2133 40. 25690 Chand Bansal (Guarantor | Mortgagorigwner/Title holder : Smt. Veena Bansal Wio Shri Moriaae Loan Ale No, 86499830000128
9 1963A 41 2571D g'—“ﬂ": Ria ;%-dﬂg;ﬂﬁulﬂ- Mear HOFC Bank,|Ramesh Chand Bansal Rio 995, Aryapuri, Near rgage
; i SRS THRAC L HDFC Bank, Budhana Road, Shamili 1| EELER NN GECT CEANREREE N (Al That Part And Parcel Of The Proper N Rs. B,560,475.04
. 2, H 5 ani Bewellers rougnjadmeaasunnmg iodal area : 50. iar. | oeing +1 § o 1 . f x " HI':I L N,:__ NH\' EH-? |:||d 234 5!1935””“ 122&2
1785A il Proprietor Shri Praveen Address H. No.|residential 29.94 Sg. Mur. + Commercial 3.62 Sq. Ih'nirfs‘ﬁﬂ Kishore Sharma, Rio 284/7, Railway Sq"M"S Sitcatad A1 Mohalia Pant Honar| (P Sl
12. 78 1253 15, Mohalla Pansariyan District Shamli|Mir ) situated at House No. 116, Ward No. 8, Khasra Sl Sapoinot Crossing Panni Nagar Chandpur Road, ' A 527 e
13. 15008 45. 1226A {Borrawer), Mo. 206, Nayi Bast, Pansariyan, Paragana Shamii, + charges Bulandsahr— 203001, EMHEF'U’ .ﬁﬂ uﬁmﬂsfld‘;hﬂhf ||'1I{ TPTE HSEPTE Of .
14 18230 46 1470A 2. Sri. Praveen Slo Shrl Om Prakash|Dist. Shaml, Uttar Pradesh. Measurement & Guarantor: Pranav Kishore Sharma, Fijo [SML- Laxmi Devi ¥io 3 Pranav Rishore sharma,
: ! (Borrower), Boundries are as under: East Ploi of Shr e 2B4I7, Railway Crossing Panni Nagar|Bounded By: East: Rasia Gall 18 Feel, West:
15. 2432A 47. 1302A 3. Smt. Krishna Wie Shri Praveen|Subhash, West: Raasta 16 ft wide, North: Plot of 24122021 Chandpur Road, Bulandsahr - 203001, HLJL_JSE* El{ S'hn F'LI!’-E_!I‘I Bhagat Je%l"lu-l‘lh: Rasla
16. 2577D 48, 1176A Lﬂmnyeﬂ“nﬂgagpré:hﬂntp EI'FD hzﬂ-??'?gz geegar”hf:sillk.]?:uréeljr.Hnsusﬁﬂfﬁjjrlrlﬂmp%?mggh ; St Buddhi Prakash Sio Late Pannalal (3ali 16 Feet, South: House of Shri Parmanand
17. 450 49.  1180A 2 Ghar Bhuker, District Shami; Uttar|Pravesn Rlo Mahalla Pansariyan, Nai Bastl Jainpur, PO- Mala Garh, Butandshaht
18. 315A 50. 1083A Pracash Shamli, UP- 247778 Morigage Loan Afc No. 86457210000059
BERANCH : EHAJU A Rasidenbal Single Story House admeasurning Lodal
= Repnn St A 1. Smt. Shaziya Wio Shri Abrar|area 4750 sq. :.!-;d or 39.73 S, mir, sliatsd atl T SOa R MRt i 12. | R L M LY Al That Part And Parcel Of The Property|FET L ]| Re- 54942255
20. 1494A 52, 1106A (Borrower/Mortgagor), Khasra no. 277, Mohalla Mal Bastl (Om Vihar + interest and Borrower: Sri Krishan Kumar Sharma Sio | Consisting Of Immovable Property ~ Residential | SRSSECBUEITE]| + Further Intrest
21. 1474A £3. 1199A 2. Shri Abrar Sjo Shri Ali Hasan|Colony) Pargana Shamli, Tehsil & District Shami, e other expensss Ramesh Chand Sharma, Rio Mohalla |House Bearing H.no. 686, _'n."».'arl:l Mo. 2, I'.1|:|ha_lia . & other Charge.
22 1855A 54 208A {Burrqwar] Bath Ria, Village Jaula, Tehsil|Utiar Pradesh, I.I!e.:agurement & Bpundrleg are as F'c--'di.E;;inn + charges Satha House No. 782/2. Opp Shani Satha Bulandshahr, Measuring 63 g Mirs Having Possession Notice
23' 2078 55+ 158D Selrick Mkl icrg i Ll - o Er;gf;1Efaf:i:dldl;fc:nﬁ'ﬂE.ﬁhﬁntl’;ﬁnf"ﬂgﬂ: :;L:_it Notice Mandir, Bulandsahr- 203001 Two Rooms, One Kitchen, One Bathroom, One|REESEFRFSH
; = : . ) s ¥ ] d Co-Borrawer: Sn Sachin Kurmar Kaushik |Latrine Constructed In 35 Sq Mirs And One Foom
24, 2097A 56. 1813 ;"'".:'Lf'g[':l.i‘flrzﬁa'l ”’%"E "IZD;I;EE of St Rakhi Rani, [24.12.2021 Slo Sri. Krshan Kumar Sharma, Rfo|At First Floor Siluated In Mohalla Satha,
25 2198A 57 5984 il Fotdne S, S hiahos Wi el ik Mohalla Satha House Mo, 782!, Opp|Bulandsahr In The Mame Of Smt. Kiran Bala
26, 1962A 58.  151A Rio Village Jaula, Tensil & District ShaniMandit Buandsahr-203001. _ |Sharma Wio Sh, Krishna Kumar Sharma
! X Muzatfarmagar, Uttar Pradesh Guarantor: Smi. Kiran Bala Sharma Wi |Bounded By: East: House of Smb. Prabha
2?.. 1952A 59. ESM D 54 12 2'121 Bl : MEER UT n H-'. | ﬂ ﬂfﬂ an. Krishan Kumar Ehﬁrm:ﬂ. Rio r'.é':lhﬂ"E EI'IE.E'I'“E.. Weel Houze of Marendra Eumas
28, 1908B &0, 5A il 0 e el ol Eﬂﬂr Efgﬁgmﬂ?mﬁ%fﬂ“ Shani |ahamma, North: Gate and Gali After That House of
29. 1905A 61. 42A cc 35 S Madan Pal Singh, Bulandshahar|2dhey Shyam Sharma, South: Hause of Lata
g Ramavlar
30. 1826D 62. 453C 203001. '
3. 2092A 63. 1883 Whilst care is taken prior to acceptance o Martgage Loan Alc e, 6497830000024
32. 165D 64. 1389A advertising copy, it is not possible to verify its 1N | Branch: BULANDSHAHR-I (18649) glé That F'Srrt And Parcel Of The Property| I LE FtﬁF. ;;M.IE-BE.H
“The above said Lockers will be broken open due to non-operation ; : ; : j i nsisting Of Immovable Propery - Residential : , + Further Intrest
- : : P . St contants. The Indian Express (P) Limited cannot Dorowar: 1. Ws Gl Bengia Sore g Addreas Monicinal No. 4620 (ok). 48115 Date: 17.04.2021 | Btiwinbolinbig
of the locker since long time , overdue rent & other issues despite . Propriefor Shri Mohd Yasin Rlo Shop G AT ipa (o, g
- : Froe i +iz| | be held responsible for such contents, nor for any Chowk Bazar Behind Hanuman Mandir, {(new) Mohalla — Maniharan Upper Koat Ansar | el
several reminders given by the Bank from time to fime. Hence itis ) Bulandshahr Road Bulandshahr Bounded By, East: House of e ECRERLPL
hereby informed to all the concerned that they should contactthe| | loss or damage incurred as a result of 2. Smt Mamta Arora -Rio 288, Police Line |Shri Fafique, West: Rasta, N v i prbl '
#ﬂﬂk?;dﬂpﬁgrﬂﬂtﬂ of tfhﬁfoEﬂEll'! Imn'ltlladlﬂéehf I:B!S;: Eﬁj‘ter 15 dﬂf}"ﬁ transactions with companies, associations or Eﬂ%ﬁ:{"ﬁﬂﬂg;ﬁagz:nar Arora. Rio 268 House of Shri Shamshuddin
rom the publication of this public notice Bank shall/may go for individ | d ] ] it - Shri Ume . ;
breaking opening of the Lockers to may further proceed to recover IiNAailviAQuals aaversing N Its newspapers or Folice Line Road, Butandshahar.
. . - G tor: 3r Sh iidin 3o F.
the overdue rent , break opening charges, costs metout towards| | Publications. We therefore recommend that Moh i 46 Morharen 'nuplgeraqu;
E!JtlHEE.'[iEII‘] fﬁ: this lEI'I'E{'[iE!E'r “::lﬁlllj :lh{:‘.t: fhﬂﬁlllﬂgtlﬂ{:‘. ﬂhEl’gEEfd by readers make necessa ry i Nnqu irres before sendi Nng Bulandshaharuttarﬁa:.lesi‘.l]:}ﬂl:l‘l.
SPOEING O e Con 5 Of e 10CKer ela O PRoG re - - - - g 250000355
um:itﬁgult %ny claim E:;;ainsl the Ean‘:{ and Iat me prisk aund any mc_)nles or entering 'nt_o any agr_'eements with mm:nﬁﬁimﬁ
responsibility of the locker hirers. L — advertisers or otherwise acting on an Regional Office: Hapur. Authorised Officar.
Date: 26.12.2021 ' '| |advertisement in any manner whatsoever.
Place: DELHI Chandni Chowk, Delhi Branch

finam:i“. ep. .in
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION
OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR: INDIRECTLY QUTSIDE INDIA.

PUBLIC ANNOUNCEMENT
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Campus

CAMPUS ACTIVEWEAR LIMITED

Cur Company was incorporated as "Action Renewable Energy Private Limided' pursuant to a cerificale of incorporation dated Seplember 24, 2008, issued by the
Registrar of Companies, Delhi and Haryana at New Delhi ("RoC"), Thereafter, pursuant to a resolution passed by our Shareholders in the extra-ordinary general
meeting held on November 27, 2015, the name of our Company was changed to 'Campus Activewear Private Limited', and consequently, a fresh certificate of
incorparation dated December 2, 2015, was issued by the RoC to our Company. Our Company was converled from a private limited company to a public limited
company, pursuant to a resoution passed by our Shareholders in the extraordinary general meefing held on November 8, 2021, and consequently the name of our

el ToF SEe! TeRier 2016 T 47 EEs off S o weHw s | | °

hIAS B TS |
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G e (G B e A B 7 S B IS (B Tt L
ey, e 4, 1, 7€ feeetl, <o feefi-110019, wRa

) > -

Company was changed to ‘Campus Activewear Limited', and a fresh certficate of incorporation dated November 22, 2021 was issued to our Company by the RoC.
For further details on the changeas in the name and registered office of our Company, see “History and Certain Corporate Matters” on page 197 of the draft red
harring prospectus of the Company filed with the Secunfies and Exchange Board of India {"SEBI") dated Dacamber24, 2021 {"DRHE).

@ S 1, TEATH-122 002

H‘ﬂi.'iﬂtﬁﬂffﬂ'[ Jard , QU 20,
@3 Banmga,m qAA-1-2, u'ﬁr'eﬁw sAtch-Gl, I

: 91 0124 2572210,2570531, ey

2570531
é—ﬁ?«r : susgur@bankofbaroda.com
HeST I
(3T TR ®G)

S fem,

srelewanert = focftr snfal & wfawfaersor wa gafamor qon gfagfa feq gecd=
sifaf=m, 2002 % & deh 3TTF TSI T 3t MR g % A1d 9 gfayfa
fea (ward=) fam, 2002 & o 3 & @iy ufeq f=w 13(12) & dgd v Aft
% 3TN H Hefer Hed yafd U1 disteed germerdt § gEA § 3feefad 04.10.2021
Tqeh TR T, 12,69,15,800.81 (Tegf H TIH IRE UG I8 T T58 89X 33|
T o TR 4 W) qT I W SIS R W WIS SIS, AnTdl, I9RI e
T i fafer qe et o wia g @ ot @ faf @ 6o e & iR A
I & T FEd T 05.10.2021 H Tk AT a1 f7d a1 oft |

AR <k RN B AT FA § 3B & o HRUN TAGRT FHSIGR bl TAT S
1 gfaa fran s ¢ for refeeaa 3 gfagfa fea gecd= fem, 2002 % frm 8 & @y
gfed wfd MUFIH BT ORT 13(4) & Ted W Yed VRl o ST H A9 afrd
Tt W 22 feawR, 2021 F1 Fea w fm 7

TAgRT fa¥ie ®9 A Felqr/SHHfadl/suehaharsll sl e STAmE=T il hidd
Tfa % W fFE IhR 1 THAGER 9 A i dra-t of Il & IR qmfa &
Y g TATER 04.10.2021 e SR T, 12,69,15,800.81 (Ieal H ¥UY 9RE
FUS SR g T5E BOR IS T a1 TRl 99 Ar) den 39 W
JTTHTHE S I el =S, ANTl, IR T JiraE okl fafer 9o ===t o fog
seh 31k SErer o STRTENT w1 foase B

gfaya Rl o W % fou Iuerey wE-dm % w<yd § HeieR w1 s
e it aRT 13 Y ST (8) o WIAHTH! bt 3R Mt foman S 7

| Reord Wt At

TS wite |, 254, fH A9 707 a9 T, GEA F. 84(3-9)
foeia <ra /1 e ARy, feeeti-110034 TR feord, 4wl @ amed gl St Hawee aed
% A W

|

IW : WhW A, TSRS 2548

T A,

ST : gERM (3T W)

JTTTAT TRV ! fafer & A H HRMESTRUT 1 =1 =g fees 21 feaww, 2021
WA H (MER)-2826/TAE/2019 SR TRaT)  (3ARH

FETH G <l W o Ufd 24 fe@weR, 2021 1 91 §2)

(7SRO ST ST e iR o ST TS ST, 2022 (RO URE B bl fre & 180 ey 1
ot eI fafr

8- TR SATET WIS o & H hIAXd] Johel AR e
U1 WY e WA H AW SR dsfieRwe F. : IBBI/IPA-001/1P-P00383/2017-18/10640
AL THR

102, tYfl—:*l- AU ep el
QT ek, AT TR, feei-110092

mukesh@mjra.co.in

O ST TS ATk eTer aaT SR é—HQ‘L

S fop @i Usferg © 1

| 10 61*(1?{'1 A AL ol HATER =) 102, Ei\l—.'ﬁ AV °hT“-|('1°I’H
.| Ige w o E-Aa QT ek, AT TR, fewel-110092

cirp.unique@gmail.com

& STy, 2022

T T S R S S T
, (Fq LR GRS wifeed =t fafer & 14 &)

| 12) SAdRH HATEA ARl kT EIRT 27 3 RERISE
| 3T-uR (6%F) & TS (W) FAdEd
ifufafea SRl w1 Sft, aft 1 )

B RE RS R I RS B R TG PP e | R Rt
| ®9 # wE e ®g fafed ko wy
FETHAT URYHT o AT (Y Soit
fog = )

B BEIR = O EE R Ity () Tfaiad oY Sucred & -
.| (@) iftrepa gfaffeedl & faaxor sacrey] https:/ibbi.gov.in/home/downloads
¥ (i) “iferek o : foreg 10 & TR, e
(ii) SMEIRGT & -HA W : cirp.unique@gmail.com
Not Applicable

HqG gk [oho-Ugd Wigde [oiies & el & eawd
TABRT a1 § STt § fop A g smeot fafey =t (72 feeel die- V) 3 wiie SRR
Jro: 9 ik fha-ued Teae fafee & favg W 9. (M) -2826/TAE1/2019 & 3R
o TreEm W i 21 fewwer, 2021 1 HIGRE RUT I 2A&THAT FHTE IFFAT STE I < 3T
fem &1 (STARA T U I IS H U 24 fHWR, 2021 % 9 §F)
o gfer fFam-Ted ude faftee & |t SFeRl ¥ TAERT 19 el 1 EIT 6 SeR], 2021
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Registered and Corporate Office: D-1, Udyog Nagar, Main Rohtak Road, New Delhi - 110041, Delhi, India;
Contact Person: Archana Maini, Company Secretary and Compliance Officer; Telephone; +81 11 4327 2500; E-mail; investors@campusshoes.com
Website, www.campusactivewear.com; Corporate [dentity Number; U741200L2008FLC 183629

OUR PROMOTERS: HARI KRISHAN AGARWAL AND NIKHIL AGGARWAL

INITIAL PUBLIC OFFERING OF UP TO 51,000,000 EQUITY SHARES OF FACE VALUE OF T 5 EACH ("EQUITY SHARES") OF CAMPUS ACTIVEWEAR
LIMITED (“OUR COMPANY" OR THE “ISSUER") FOR CASH AT A PRICE OF 2 [+] PER EQUITY SHARE {INCLUDING A PREMIUM OF ® [+] PER EQUITY
SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥ [+] MILLION (THE “OFFER") THROUGH AN OFFER FOR SALE COMPRISING UP TO 9,000,000
EQUITY SHARES AGGREGATING UP TO ¥ [+] MILLION BY HARI KRISHAN AGARWAL,UP TO 5,000,000 EQUITY SHARES AGGREGATING UP TO ¥ [+]
MILLION BY NIKHIL AGGARWAL (COLLECTIVELY, THE "PROMOTER SELLING SHAREHOLDERS"), UP TO 30,000,000 EQUITY SHARES
AGGREGATINGUP TO ¥ [] MILLION BY TPG GROWTH Il SF PTE. LTD., UP TO 6,700,000 EQUITY SHARES AGGREGATING UP TO ¥ [+] MILLION BY QRG
ENTERPRISES LIMITED (COLLECTIVELY, THE “INVESTOR SELLING SHAREHOLDERS"), UP TO 100,000 EQUITY SHARES AGGREGATING UPTO 7 [+]
MILLION BY RAJIV GOEL AND UP TO 200,000 EQUITY SHARES AGGREGATING UPTO T [*] MILLION BY RAJESH KUMAR GUPTA (COLLECTIVELY THE
"OTHER SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS AND THE INVESTOR SELLING
SHAREHOLDERS, THE "SELLING SHAREHOLDERS") (THE "OFFER FOR SALE"). THE OFFER INCLUDES A RESERVATION OF UP TO [+] EQUITY
SHARES AGGREGATING UP TO ¥ [+] MILLION (CONSTITUTING UP TO [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR
COMPANY) FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE “EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE
RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [*]% AND
[*]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. OUR COMPANY AND THE SELLING
SHAREHOLDERS IN CONSULTATION WITH THE ERLMS, MAY OFFER ADISCOUNT OF UP TO 10% (EQUIVALENT TO ¥ [] PER EQUITY SHARE) TO THE
OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT").

THE OFFER PRICE IS [+] TIMES THE FACE VALUE OF THE EQUITY SHARES, THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR
COMPANY AND TPG GROWTH Il SF PTE. LTD., IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN [+]
EDITIONS OF [+] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND [+] EDITIONS OF [+] (A WIDELY CIRCULATED HINDINATIONAL
DAILY NEWSPAPER, HINDI ALSO BEING THE REGIONAL LANGUAGE OF DELHIWHERE OUR REGISTERED AND CORPORATE OFFICE IS LOCATED),
AT LEAST TWO WORKING DAYS PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND
NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH B3E, THE “STOCK EXCHANGES") FOR UPLOADING ON THEIR
RESPECTIVE WEBSITES.

In case of any revision in the Pnce Band, the Bid / Qffer Penod will be axtandad by at least three additional Working Days after such revision in the Price Band,
subsect to the Bid / Offer Period not exceeding 10 Working Days. In cases of forca majeurs, banking strike or similar circumstances, our Company and the Selling
Shareholders may, for reasons fo be recorded in writing, extend the Bid [ Offer Period for a minimum of three Working Days, subject to the Bid { Offer Period not
exceeding 10 Working Days. Any revision in the Price Band and the revised Bid / Offer Pericd, if applicable, shall be widely disseminated by nofification o the Stock
Exchanges, by issuing a press release, and also by indicating the change on the website of the Book Running Lead Managers and af the terminals of the membsers
of the Syndicate and by intimation to Designated Intermedianies and the Sponsar Bank.

This Offer is being made in terms of Rule 19(2)(b) of the Securifies Confracts (Requiation) Rules, 1957, as amended ("SCRR’) read with Regulation 31 of the
securities and Exchange Board of India (Issue of Capital and Disclosure Reguirements) Regulations, 2018, as amended (the "SEBI ICDR Regulations™). This
Offer is being made through the Book Building Process in accordance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Net
Offer shall be available for allocation on a proportipnate basis to Qualified Institutional Buyers ("QIBs” and such portion, the "QIB Portion™), provided that cur
Company and TPG Growth (Il SF Pte. Lid., in consultation with the Book Running Lead Managers may allocate up to 60% of the QIB Portion to Anchor Investors ona
discretionary basis (“Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for domestic Mutual Funds only, subject fo valid Bids
being received from the domestic Mutual Funds at or above the price at which allocation is made to Anchor Investors ("Anchor Investor Allocation Price™) in
accordance with the SEBI ICDR Regulations. In the event of under-subscription, or non-allacation in the Anchar Investor Portion, the balance Equily Shares shall be
added to the QIB Portion (other than Anchor Invesior Portion) ("Net QIB Portion™). Further, 5% of the Met QIB Porion shall be availabée for allocation on a
proportionate basis to Mutual Funds anly, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QUB Bidders (other
than Anchaor Investars), including Mutual Funds, subject to valid Bids being received at or above the Offer Price. Further, not less than 15% of the Net Offer shall be
available for allocation on a proportionate basis to Non-Institutional Bidders and not less than 35% of the Net Offer shall be available for allocation to Retail Indnvidual
Bidders in accordance with the SEBI ICDR Requlations, subject to valid Bids being received from them at or above the Offer Price, All Bidders, other than Anchar
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Investors, are mandatority required to participate in the Offer throwgh the Application Supported by Blocked Amount ("ASBA”) process by providing details of their
respaciive ASBA Account, (including UP1 ID in case of Retail Individual Bidders), in which the comesponding Bid Amounts will be blocked by the 5C5Bs or the
Sponsor Bank under the UPI Mechanism, &s applicable. to participate in the Cffer. Anchor Investors are nof permitted 1o participate in the Anchor Investor Partion
threugh the ASBA Process. Further, up to [+] Equity Shares, aggregating up to ¥ [+] million shall be made available for allocation on a proportionate basis to Eligible
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Employees applying under the Employee Reservation Portion, subject to valid Bids received from them at or above the Offer Price. For details, see
‘Offer Procedure” an page 375 of the DRHP.

This public announcement is made in compliance with the provisions of Requlation 26 (2) of the SEBI ICOR Regulations o inform the public that our Company is
propasing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations to undertake an
initial public offer of Equity Shares pursuant to the Offer and has filed the DRHP dated December 24, 2021 with the SEBI on December 24, 2021 in relation to the
Offer. Pursuant to Requlation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public. for comments, if any, for a period of at least 21
days from the date of such filing by hosting it on the website of SEBI at www._sebi.gov.in, website of the Stock Exchanges i.e. BSE at www.bseindia.com and NSE at
www.nsaindia.com and the websites of the BRLMs i.e. JM Financial Limited, BofA Secunties India Limited, CLSA India Private Limited and Kotak Mahindra Capital
Company Limited at www,jmfl.com, www.ml-india.com, www.india.clsa.com and https:finvestmentbank kotak.com, respectively. Our Company invites the
members of the public to give commenis on the DRHP with respect to disclosures made in the DRHP. The public is requested to send a copy of the comments to
akBl, tothe Company Secretary and Compliance Officer of our Company, and to the BRLMs at their respactive addresses mantioned below on or before 5,00 p.m,
anthe 21 day fraom the aforementioned date of filing of the DEHP with SEBI,

Imvestments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the
risk of losing thedr investment. Investors are advised to read the Risk Factors carefully before taking an investment decision in the Offer. For taking an investment
decision, invastors must refy on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been
recommendead or approved by the SEBI, nor does SEB| guaraniee the accuracy or adequacy of the contents of the DRHP. Specific altention of the investors is
invited to “Risk Factors” baginning on page 27 of the DRHE.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospecius has been filed with RoC and must be made
solely on the basis of such Red Herring Prospectus as there may be matenial changes in the Red Herring Prospectus from the DRHE.

The Equity Shares, when offered through the Red Herring Prospectus, are proposed to be listed on BSE and NSE.

For details of the share capital and capital structure and the names of the signatories to the memorandum and the number of shares subscribed for by them of our
Company, see “‘Capital Structure” beginning on page 80 of the DRHP. The liability of the members of our Company is limited. For the details of the main objects of
our Company as contained in its Memorandum of Association, see "History and Certain Corporate Matters” on page 197 of the DRRHF.

BOOK RUNNING LEAD MANAGERS

1 M FINANCIAL BofA SECURITIES %7~ CLSA bty @kntak nking
JM Financial Limited Bof& Securities India Limited CLSA India Private Limited Kotak Mahindra Capital Company
7" Floor, Cnergy Ground Floor, *A” Wing BF Dalamal House, Limited

Mariman Point, Mumbai 400 021
Maharashtra, India

Telephone; +81 22 6650 5050
Email: campus.ipo@clsa.com
Investor grievance email:
invastor, helpdeskiclsa.com
Website: www.india.clsa.com
Contact Person:

Prachi Chandgothia

Appasaheb Marathe Marg
Prabhadevi, Mumbai 400 025
Maharashtra, India

Telephone: + 91 22 6630 3030
E-mall; cal.ipoi@@imfl.com
Investor grievance e-mail:
grievance.ibd@jmfl.com
Website; www jmfl.com
Contact person: Prachea Dhuri
SEBI registration number: Contact Person: Vivek Arora SEBI Registration No: Contact Person: Ganesh Rane
INMOCOCT 0361 SEBI Registration No: INMOGODT1625 | INMODIO10619 SEBI Registration No: INMOODOOST04

LINKIntime

Link Intime India Private Limited
C 101, 247 Park, L.B.5. Marg, Vikhrali (West), Mumbai 400 083, Maharashira, India
Telephone: +#91 72 4918 6200, E-mail: campus. ipo@iinkintime.co.in, Investor grievance e=mail: campus.ipo@inkintime,co.in
Website: www.linkintime.co.in, Contact person: Shanti Gopalkrishnan, SEBI registration number: INRODO004058

One BKC, *G" Block

Bandra Kuria Complex

Bandra (East), Mumbai 400 031
Maharashira, India

Telephone: +81 22 6632 8000
Email: dg.Campus_ipo@bofa.com
Investor grievance email:
dg.india_merchantbanking@bofa.com
Wehbsite: www.ml-india.com

1# Floor, 27 BKC, Plot No. C-27

 Block, Bandra Kurla Complex,

Bandra (East), Mumbai 400 031
Maharashtra, India

Telephone: +51 22 4336 0000

Email: Campus.ipo@ Kotak.com

Investor grievance email:
kmecredrassal@kotak, com

Website:; httos:linmvestmentbank kotak.com

All capitalized ferms used herein and not specifically defined shall have the same meaning as ascribed fo them in the DRHP

For Campus Activewear Limited

On behalf of the Board of Directars

Place; New Delhi =dl-
Date: December 25, 2021 Archana Maini, Company Secretary and Compliance Officar

Campus Activewear Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market condiions and ather
considerations, to undertake an initial public offering of its Equity Shares and has filed the DRHP with the SEBI on December 24, 2021, Tha DRHP is available an the
websites of SEBI, BSE and NSE at www._sebi.gov.in, www.bseindia.com and www.nsemndia.com, respectively, and on the websites of the Book Running Lead
Managers at www.jmfl.com, www.ml-india.com, www.india.clsa.com and hitps:finvesimentbank kotak.com, respectively, Polential investors should note that
imvastmant in aquity shares invalves a high degree of nsk and for details relating to such risk, sea "Risk Factors™ beginning on page 27 of the DRHPF. Potenhial
imvestars should not rely on the DRHP for making any invesiment decision.

This press release is not an offer for sale of the Securities in the United States. The securities of the Company may not be offered or soid in the United States absent
registrabon or an exemphon from registration under the U.S. Securities Actof 1933, as amended. The issuer does nat intend to register any partion of the offering in
the United States or to conduct a public offering of Securities in the United States Adfactors

www . readwhere. com
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